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Shri g Kandappen: We must have
a discussion, We musi glecuss the
principle and the policy.

Mr. speaker: Yes. It is an import-
ant subject,
I will discuss it with you and fix
up some time, an hour or something
like that. If thiz method of putting
questions now is adopted, it will only
be waste of time bhecause they may
not get the answer. Let us have an
hour's discussion. If hon. Members
only want clarifications now, 1 have
no objec.on, But I think it would
be more useful 1o have an hour's
discussion with each party expressing
ils views in {en or five minutes, We
have been having such discussions, }
think jt hes been very very useful I
am satisfled that it is serving some
useful purpose, But jf in the name of
clarification questions are nsked now,
it does not satisfy anybody. So let
us have a discussion. The Minister
will also be very happy to explain
the policy ang clarify the position.
Therefore, we shall fix up some time.

Shri B, K. Amin (Dhandhuka):
May 1 seek u clarification?

ot wrmite mel (e0T)
worw qaRE, § oy % gro forar qay
Ny s AEe g 5 9fv s=E@
wOX agvey dawrdfa aw qiw | v,
1867 &1 357 v ot 61T I v AT
qTH ¥ EWMFETwA &, e fAn A W
Iraar # 15 NTAFING | HTFTH
i &%, mfe 3w 7Y e
UF WS Wy 5 )

Mr. speaker: He can suggest it
during the giscussion.

1243 hrs.

BUSINESS ADVISORY COMMITTEE
Frrma REpORT
The Minister of M-ﬂhn
Affairs and  Communicationg
Ram gubhag Singh): I beg to mwa
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“That this House agrees with
the Fifih Report of the Business
Advisory Committes presenied to
tl;:THouse on the 18th July
1067".

Mr. Speaker: Motion moved:

“That this House agrees with
the Fifth Report of the Busineas
Advisory Committee presented to
the House on the 18th July 1867".

o vy feal (%) @ muw
agrza, & g9 § WdAT FT AW0A E
e 2l W gw AW Fow
e g, X1 AT ag A rEe e
nar arfe fegaaar dawt (1Faw
s ifeur) fegs wr &, daFaRH
FYAFAT Fr AT TRGSA , IT I T
1 Wer faqr gt z@ T H qF
seng Ay fem om0 gREY W wi
2 B w1 %1 fomr airy

T RGHIT F WAt IET Ao
¥ forqr 71 wremy FMA FARXHF
W gaaex faarg, aaw fay oF €2
H TgF A FW A AW W
fo oy oy arf 92 @A )

it waw aeve (afer fawdt)
gy gy & fovear & wromw A ¥
o =i faqr 8, ag wiemie ¥
Fra i $1 HAET F foig a7 qmafeg @)
27 §HEY & Ford ot 3% TaAHz
g fyafd 1 wierd fafvaw w9 g
ag #3r § fr 97 Sw-AEgT T TIF
qe

Is if proper that before the report
Is submitted Government take a deci-
sion of this sort without giving any
time-limit?
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of; qao gwo Wy (qAT) : fegdl
wey fafrer 3 g AWt #Y ag
wwraa g oar fy Nife ag v
w7t xarad, Afea e e
L U
= ¥ for az dnc ) faferw
vEaIgadr wA wrea (i ¥ e
faw g &1 saRaga vy w7 &
N QF 2T TR AL |

W gehqre e (FTAsEY) ¢
was  WgRy, § ey gl
agar g 1 fafedq neargad w3
F A YT qaa v fatana & fag
W GU W@ E, W q AIK A
g fafeds Fard 35 o7 A ¥
g ?

Wi wy fawd: stT e @ 7
T FgAgwrT afafg w1 Mf w<ew
LAREIC U

Mr, Speaker: The Business Advi-
sory Committee takes a  desision.
Some Members can suggest some-

thing here. The Committee will again
consider the suggestions. lf you do
not suggest, only half a dozen memb-
ers take some decision there, and
nalurally you have to accept it. But
if suggestions are made, they will be
considered,

Ag regards the DA question, we
will consider jt. I had a discussion
with the Deputy Prime Minister. He
said until Government took a deci-
sion, he would not be able to do any-
thing. 1 said we can have some dis-
cussion.

Shri Vasudevan Nair (Peermade):
On that day the Deputy Prime Minis-
ter said that he was prepared to hear
what Members had to say even before
the Cabinet took a decision, Actu-
ally, that is the purpose of the dis-
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eussion. Governrment could have the
views of Members pefore them be-
fore they take 5 decision. :

Mr. speaker: 1 agree,

We will place these suggestions be-
fore the Business Advisory Com-
mittee which shall meet in the coming
three or four days and take a deci-
sion. If necessary, we shall fix up the
time. The Minister of Parliamentary
Affairs will also be there. We will
consider the matter and settfe it.

The question is:
“That this House agrees with
the Fifth Report of the Business

Advisory Committee presented to
the House on the 18th July. 1967.”

'Thc motioy, was adopted.

1247 hrs.

THE CENTRAL LAWS (EXTEN-
SION TO JAMMU AND KASHMIR)
BILL*

The Minister of State in the Minis-
try of liome Affairs (Shri Vidya Cha-
ran Shukla): On  behalf of Shri
Y. B, Chavan, I beg to move for leave
1o mtroduce a Bill to provide for ¢he
extension of certain Central Laws to
the State of Janramu gnd Kashmir,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill 10 provide for the
extension of certain Central Laws
io the State of Jammu and Kash-
min”.

The motion was adopted.

Shri Vidya Charan Shukla:
troducc** the Bill.

1 in-
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